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Record of Proceedings

The learned counsel for Rajasthan Rajya Vidyut Prasaran Nigam Ltd. (RRVPNL)
submitted that the instant petition is filed as per the directions issued by the
Commission vide order dated 18.2.2017 in Petition No. 47/RP/2017. He submitted that
once the tariff for the instant assets is allowed by the Commission for the period
1.7.2011 to 31.3.2014, the same will be adjusted in the ARR already approved by the
State Commission and the same would be passed on to the beneficiaries. He also
submitted that an affidavit to this extent has already been filed in the petition.
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2. The Commission after hearing the petitioner reserved the order in the petition.

By order of the Commission

sd/-
(T. Rout)
Chief (Law)
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